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(iii) ALLPCED ATROCITIES ON HARLJANS
IN VARIOUR PARTS OF THE COUNTHY.

g |

K

13
i

24
#,
A

£

i
TR
34 14%y
742
EPPEE
gwﬂé%%

i

RIAL FOR SMALL SCALE INDUSTRIES
OF ASANSOL-DURGAPUR AREA

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The small scale in-
dustries of Asansol-Durgapur area are
facing crisis due to non-availability of
raw materials and orders from the big
public sector industries of this area.
The public sector undertakings have
failed to provide more jobs to the un-
employed youths. Whatever jobs were
being provided to them by the small
scale industries are gradually shrink-
ing due to the crisis facing these small
scale units. Several representations
were also made, but nothing has been
done so far. The public sector under-
takings such as IISCO, Chittaranjan
Locomotive Works, Alloy Steel Plant,
Durgapur Steel Plant, Coal India
Limited, Hindustan Fertilizer Corpo-
ration, Hindustan Cables are violating
the norms of Bureau of Public Enter-
prises—instead of giving orders to the
local small scale industries, they are
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giving order to the suppliers who in
most of the cases are manufacturers
outside the State. On the other hand,
the Central Government is following
a discriminatory policy regarding the
grant of industrial licence., In the last
meeting of the small scale industries
Ministers Conference, which was held
recently in New Delhi, the West Ben-
gal Government correctly pointed out
all those things and pressed for 5 re-
view of the said policy.

Under these circumstances, | urge
upon the Government to come for-
ward with an open mind to set up
more industries in this region so that
unemployment problems can be eased
and clear the West Bengal Govern-
ment’s proposals for setting up in-
dustries.

I also urge upon the Ministers con-
cerned to advise the public sector
undertakings to follow the norms of
the Bureau of Public Enterprises so
that they can give their orders to
the local small scale industries also.

I want a statement from the Min-
isters concerned about the action
taken by them in this regard to save
these small scale industries of Asan-
sol-Durgapur area and enable them to
create more job potentialities.

(v) NEED TO ESTABLISH AN INDUSTRIAL
COMPLEX IN KANYAKUMARI Dis-
TRICT.

SHRI N. DENNIS (Nagercoil):
Kanyakumari District j5 Tamil Nadu
is classified as a backward district
and high hope of exaltation was
aroused among the people by the
classification. But now they are frus-
trated and disappointed when they
experienced for long that this acknow-
ledgement of backwardness in paper
is not translated in action and put in
practice by the establishment of in-
dustries. It is regrettable to note that
not even a single industry either in
the public sector or in the private
sector is established here in this dis-
trict. Thy percentage of literacy jn the
district ig high. The acute accumula-
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tion of unemployed educated and un-
educated both men and women reach-
ed to g point of grave culmination.
The encouragement and patronage
extended :0 some other backward
areas are not extended to this distant
southernmost part of our country, To
obviate the prevailing unemployment
and economic deterioration in this
part it is just. appropriate, proper
and equitable to set up an ancillary
unit of H.M.T. or any other public
undertaking and establish an jndus-
trial complex in this long awaited
unnoticéd needy place. So Govern-
ment may be pleased to take imme-
diate steps for the establishment of
an ancillary unit of HM.T. or any
other public undertaking unit and
establish an industrial complex in
Kanyakumari District.

(vi) RETRENCHMENT OF WORKERS IN
THE BEAS-SUTLES ProJeEcT IN
HiMACHAL PRADESH AND NEED TO
PROVIDE THEM EMPLOYMENT

SHRI VIRBHADRA SINGH
(Mandi): Consequent to the comple-
tion of the Beas Sutlej Project in
Himachal Pradesh thousands of work-
charged employees of the Project
have been retrenched. At present
about 6,000 work-charged employees
are still employed and they are also
facing retrenchment progressivley.
Most ¢f these employees are very
senior in their trade and have put in
decades of service, Jt will be a great
hardship to them if they are at this
stage thrown out of employment.
This will also be against the declar-
ed policy of the Government not to
retrench them without providing al-
ternative employment. I therefore,

urge upon the Government to stop

further retrenchment in the Project
till such time the workers rendered
surplus are provided with alternative
employment.

A large number of people lost their
homes and lands for the construction
of the Project. They were paid very
nominal comnrersation for their most
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valuable lands. They were assured
that at least one member of their
family would be provideg with per-
manent employment in the Project. I
am sorry to point out that this assur-
ance is not being observed in practice.
Many oustees who are working in the
Project have already been retrenched.
Those who gre still working there are
facing retrenchment along with other
work charged employees. No special
consideration is being shown to the
oustecs. It is most unfari and contrary
to the assurance given by the Govern.
ment from time to time,

I, therefore, request the Gavern-
ment that the oustees may be given
priority in the matter of permanent
employment in the Bhakra Beas
Management Board, the agency res-~
ponsible for locking after the com-
pleted project in consonance with the
declareg policy of the Government in
this respect. .

(vii) SOILED AND MUTILATED CURREN.
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